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THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR) : Now. we
take up the Punjab Appropriation (No. 2) Bill,
1990.

THE PUNJAB APPROPRIATION NO.
2 BILL, 1990

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE) : Sir, I beg to
move :

"That the Bill to authorise payment and
appropriation of certain sums from and out
of the Consolidated Fund of the State of
Punjab for the services of the financial year
1990-91. as passed by the Lok Sabha, be
taken into consideration."

Sir, I will not speak at this stage. After
listening to the views of various Members, hi
the reply I will say something.

The question was proposed.

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR) : Mr. Kamal
Morarka. You begin. Let us be as briefj as
possible.

SHRI KAMAL MORARKA (Rajasthan):
Mr, Vice-Chairman, Sir, we are taking up j the
Appropriation Bill on Punjab but asiis
customary in the House, we discuss the |
Punjab problem.

THE VICE-CHAIRMAN (SHRI BHAS- j
KAR ANNAJI MASODKAR) : We need not
be always customary.

SHRI KAMAL MORARKA : ....which
is vexing the country for a long time,
And the very fact that the Appropriation
Bill for Punjab is to be discussed in Parlia
ment means it is in a special status. Punjab
is under the Central rule and this problem j
has been on for so many years. I do not
want to waste the time of the House by
going into the background of the problem,
how the previous Government tried to tackle
it or aggravated it, how we in the Opposi-
tion gave various suggestions on how |
Punjab problems should be viewed and,
tackled. Iwill straightway come, in my
opinion, to what the present situation is
and what needs to be done. Though
strictly it comes within the purview of the
Home Minister, I will request the Govern
ment to look at the Punjab problem in 1
totality.

First and foremost, it needs reiteration—
because the matter is sensitive; it is
psychological—that our party stands for a
political solution to political problems. We
do not stand for an administrative solution
to political problems. It is neither desirable
nor feasible. Any time if you had tried in
any part of the country to solve the political
turmoil by using administrative powers, you
could have succeeded for a short time, but
the problem resurfaces with a greater
gravity. I do not want to complicate the
situation by saying how the then
Government tried to solve the political
problem of Kashmir by misusing its
administrative powers and what the results
we are seeing in Kashmir today are but the
fact remains nevertheless that the political
problems have to be tackled politically and
unless we all learn to do that, i we will not
be able to reach a solution to the problem.

Terrorism is by itself a menace not only
in India but all over the world and whatever
action is to be taken to tackle terrorism,
there is no quarrel about it. But we must not
make a mistake of thinking that every
terrorist belongs to a political party, say, in
Punjab the Akali Party or that every Akali is
supporting the terrorists. This kind of a
formulation is very unfortunate. If you go to
Bombay, if you go to South, you will find
that people are not much aware of the
problem. In the last ten years a general
atmosphere as if it is a Hindu-Sikh problem
in Punjab has been created in the country.
Now this totally needs to be removed. We
who have the good fortune of representing
our people in this august House and who
move in an educated section of society,
must understand that in the country people
of various religions are living today and that
in Punjab there is no religious problem. The
problem 1is created by certain vested
interests and, I am afraid, the problem gets
aggravated because of wrong actions or
inaction of political parties, whether they are
in the Government or outside.

Sir, there are two or three things in Punjab
which are pending and when we were in
Oppisition, we had always been insisting that
till action was taken on people who
perpetrated the riots in Delhi, no solution was
possible. According to Government official
records, 3,000 Sikhs
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[SHRI KAMAL MORARKA] were killed
and unofficially the estimates are much
more. Nowhere in history have we a
case where there is a genocide of this order
and not a singla person is hanged. =~ Now
what kind  of a message are you sending
through? We are quoting Jalianwalla Bagh

every now and then. The total number
of people who died there was 150 and
it shook the British empire. ~What has

happened now? We 1 have become
insensitive when we see that thousands of
our brethren are being killed and it comes as
a Special Mention!  Sir I say with all the
emphasis at my com- j mand that till the
perpetrators of Delhi j riots are brought to
book, we will never gain the understanding
and sympathy of the Sikhs community and
we do not deserve it. That is the first issue
and I plead with the Government-I do not
know what is holding up the further action
when we have commissions, committees
and affidavits—let us end this matter on a
war-footing, let us take action on the perpet-
rators of Delhi riots without fear or favour
because that will be our first attempt to
prove our bona fides and I repeat, I say this
with all sense of responsibility that any
Government of the day will have to prove
their bona fides when they are dealing with
a community as a whole.  We do not like
certain phrases. There are a lot of
arguments and counter-arguments.
Somebody used the word Sikh Quam' and
there is a big objection, somebody said
'sub-nationalism' and there is a big objec-
tion. I do not want to go into polemics, but
the fact remains that India is a country of
diverse religions, diverse ethnic groups,
diverse linguistic groups and this fact cannot
be ignored and only a Government or a
political party which ignores this reality

will face these problems and will
never be able to solve them. To
paint India with one  brush, to  pretend

that all Indians are the same, to pretend that
equality is already there is to close oar
eyes to the real problem. So we must
understand that every region has its peculiar
problems, Punjab has its own peculiar
problems and they have to be tackled in its
own unique way. The perpetrators  of
riots, Delhi riots, to be brought to book is
the first priority.
The second priority is rehabilitation of
some of the Sikh brethren who left the
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army. This was part of the Rajiv Gandhi-
Longowal Accord. Five years have passed

bu nohing has been done so far. If we are not
able to do something for them, again the
question comes whether the Central
Government or the  Punjab Government of
the day is at all serious about solving the
problem and healing the past wounds.
But, in my opinion, the starting point is to first
fulfil the promises that we have made and
these are too very ordinary things. These
need not have been even promised. After all,
the State does not need a promise that ifa
crime is committed, the criminal will be
arrested and punished. That is not a question
of your promise. That is part of the law of the
land. Here we have 3,000 people killed.
It is an issue which is engaging the attenion
of the whole nation. And due to reasons
which will remain obscure to me , we find that
the action is dismally slow and the general pall
of suspicion is strengthened in the minds of a
particular j community that  they are  not
getting a fairdeal. [ think we all owe it
to the ! nation, not only to the Sixth
community or the Punjab State but the nation,
that

this matter should be settled without delay.

Secondly, I point out with a bit of an-I
guish that even after this Government has
come into power the situation in Punjab j of
course, continues! to be serious. There has
been a change of Governor. But the j local
Jnnjab Government unfortunately i does not
see certain hard ground realities and one of the
hard ground realities #s that the Director
General of Police, who was j responsible for
what one may most charitably call strict police
action—objectively j much worse adjectives
can be used against this gentleman—unless
you change him, j what sort of a dialogue can
you begin even j with our misguided brethren ?
I don't understand. You can have a Governor;
you may go on changing the political matters.
As j the individual citizen's level it is the police
who is dealing with him and if we at any time
want to start a political dialogue or i a political
process, I am sorry, if we keep the same person
in our front—naturally there is a continuity in
his own actions-j merely because political
bosses have chang-: ed, I am afraid, we are not
going to create j the right climate of confidence
in the youth to come forward and have discus-
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sions.  Of course, the Governor may have j
bis own reasons. I don't want to discuss
the conduct of the Governor. The Punjab
Government, I am afraid, is making
a j great slip in not changing the police setup
in the State. If a political dialogue with j
the extremists is called for, if we want a
climate of confidence to be creized not,
only we should call the youth and discuss
with them, we should also have discussions
with even some of the Akali leadership.
But then it will not happen till first aj
deterrent of this type is removed. If you
want to keep the seme officer and the same
kind of police  atmosphere in the State,
then you must give up the idea of a political
dialogue. And I don't think it is the policy
of our party to obviate the political process.

Coming to the Punjab politics, we in the
Janata Dal and the National front have
very little at stake politically to be accused of
having an axe to grind because in | Punjab
we do not exist in a big way. But the
Congress Party is there. The Akalis are
there, various factions of them. One thing I
want to make very clear. This business of
dividing and ruling or trying to divide or
derive a political advantage from divisions of
a political party may be a normally accepted
political process.  But in certain places it
must end. And Punjab is one place where I
think it is the duty of all of us to see that a
viable leadership, a viable, acceptable
leadership emerges. Unless you  have a
political leadership which has the support of
the local people, it cannot deliver. I have to
mention that great hopes were built around
Mr.  Simranjit  Singh Mann, Akali Dal
(Mann Group), after the Lok Sabha election.
There was talk of the elections that they were
not fair. This is hogwash, because, if the
elections were not fair, five Congressmen
could not have won, the Janata Dal
candidates could not have mwon. So
anywhere the losing party will always say
that the elections are not fair. The elections
in Punjab were as fair as in any other part of
the country. Now, under that garb there is a
movement that the Assembly elections
should not be held because the election
will be held under the Shadow of terrorism
and there will not be a fair election. No, |
don't subscribe to that, 1 want the
Government fo take a decision. It is for
the Government to con-

sider at an all-party meeting when elections
should be held. In my opinion, the sooner the
better. Be that as it may, I do not want to go
into the electoral controversy. One must
understand again the ground reality that today
any semblance of leadership in Punjab has to
be built around Simranjit Singh Mann. Again
we are trying to play the same politics and
thing that having a dialogue with Shri
Simranjit Singh Mann is not called for in the
national int-rest,, Whether we like it or not,
political personalities emerge and they do not
emerge because of our charity or because of
our benevolence and they do not exist there
because of our patronage. Take the case of Mr.
Sheikh Abdullah in Kashmir or Mr. Laldenga
in Mizoram or Mr. Phizo in Nagaland. At
various times, in all these places, there was a
lot of tension in many of them did things
which were not acceptable and which were not
within the Constitution of India. All that is
different. But all these personalities did
receive the unstinted support of their own
people and that part we cannot ignore. If we
ignore that, we would ignoring the reality.
Now, whatever information we have from
Punjab would only indicate that to feel that
Mr. Simranjit Singh Mann is marginalised or
to star dialogues with the other Akali units
which do not have the support of the people
would only be a foolhardy process. Of course,
it is not our duty to build up Mann's political
party and it is entirely his job. But we in our
own subtle way, at the political level, even at
the administrative level, must see that Punjab
has a political party which is able to get the
confidence of its people and rule the State
because the only system that we know in our
democratic structure is a popularly elected
Government, a Legislative Assembly, a
popular Government and only that can deliver
the goods. I do not see any other option.

Therefore, Akali unity willy-nilly has
become an absolute imperative as far as the
political solution of Punjab is concerned. I
know that technically, theoretically, one can
argue, "Well, who are you to talk about Akali
unity? It is their problem". But, as I told you,
there are circumstances, there are places, there
are places in history, where individuals can j
play a very important role. But, in the long
term, history adjusts everybody. And
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once the Punjab problem is solved and Punjab
is back on the democratic road there can be
again a change of Government in the normal
way. But, today, unless we can help in
installing a popularly elected Government in
Punjab and unless we stop this mad killing, I
am afraid we will not be able to get any nearer
to integrating the hearts and minds of the
Punjabi population with the rest of the country
and that is the imperative now. I do not know
when the Government can hold elections.
When we were in the Opposition, we claimed
always to be wanting the elections to be held.
But, today, I am very happy to say....

SHRI CHATURANAN MISHRA (Bihar) :
He wants elections under the supervision of
the UN.

SHRI KAMAL MORARKA : What has the
UN to do with it ?

SHRI CHATURANAN MISHRA ; That is
all right. But that is what he has said,

SHRI KAMAL MORARKA : Sir, I am
very thankful to the honourable Member.

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR) : You are now
concluding, Mr. Morarka?

SHRI KAMAL MORARKA. Sir, I am
going to conclude. But Mr. Chaturanan
Mishra has reminded me of one thing and he
has raised a very inmportant point and I
would like to clarify that before ending.

Sir, when these figures, these personalities,
become very popular, very charismatic, it is
one of the tragedies ot history that they go
beyond control and they start talking about
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j people. But we must talk to them, we ' must

surely talk to them and we cannot j say that
because they have made preposterous demands
they have become irre-! levant and v/e will not
talk to them. i irrelevant he is not. His demand
is not acceptable.

In this very House—before ending, would
like to submit one thing—-there was an
honourable Member, Mr. Annadurai ot the
DMK, and it is on record of this House that he
demanded the secession of Tamil Nadu. In
those days, the House used to listen to him and
counterargue. After Mr. Annadurai spoke,
twelve speakers spoke and explained to him
that in the interest of India and even in the
interest of Tamil Nadu what he was saying
was wrong. And, Sir, today, Tamil Nadu is a
part of India just like any other part of India.
Passions of the moment have to be dealt with
in their own way. By merely putting down
with an iron hand if you think passions will
end, they will not end. Temporarily, yes; but
they will again come up. Mr. Mann has made
the unfortunate demand of UN supervision of
the elections or something like that. There is
no question of that and he must banish that
thought. But, merely because he has made a
preposerous demand, to jump to the
conclusion that Mr. Mann has become
irrelevant is only to confound the problem.

SHRI SIKANDER BAKHT How do
you compare Jinnah and Maulana Azad ?

SHRI KAMAL MORARKA : These are
comparisons in history and they are creating
the problem today.

You take the case of Sheikh Abdhullah. For
22 years he was put in prison and then again
he was made the Chief Minister and he
accepted the Constitution of India. Fake the
case of Laldenga. He burnt the Indian

things which are beyond the Constitution of Constitution, but then we made him the Chief
India, and which are beyond the integrity of Minister ! If there is a restriction on. . . .

India. We need not listen to them

{Interruptions). ..,

SHRI SIKANDER BAKHAT (Madhya
Pradesh): What?

SHRI KAMAL MORARKA : I said we
need not listen to them. They may be
talking about things which are beyond the
Constitution of India or the integrity of, India.
But we need not listen to these

(Time bell rings)

Sir. I submit, before ending, that time has
come for us to understand that the problems of
a particular place have to be resolved only by
the elected leaders and the popular leaders of
that place, and it is our duty to see that those
individuals, instead of getting misguided
or looking
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SHRI E. BALANANDAN (Kerala):
Money to whom ?

SHRI HARVENDRA SINGH HANS-:

freY Coaet ot e fewer #m PAL: To the administration and police.
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The time is very short, but the Government is

99 & AT & FTY T2 not coming forward.
Feaae o & e & 7 i

PROF. MADHU DANDAVATE : Even

now.

SHRI HARVENDRA SINGH HANS-PAL
: Even now, you are not coming forward with
any proposal.

PROF. MADHU DANDAVATE : I said,
time is very short even in the House.

SHRI HARVENDRA SINGH HANSPAL :
The time is very short.
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has pointed out very lucidly and clearly do in three-and-a-half months, things have

where the fault lies.

Sir, it is very unfortunate that the
National Front Government had not only
promised that once they came to power. they
would hold elections in Punjab 5.00
P.M. but, after coming into power, for
reasons best known to them, they decided to
ask for six months' extension so that a con-
genial atmosphere could be created in punjab
before elections were held. You, possibly,
would remember that I was the one person
who voted against the extension and [
maintained that that congenial atmosphere
would not be created in six months by
withholding elections and, in fact,  things
would get from bad to worse. If the
National Front Government is honest they
should admit that it was wrong on their part
to ask for extension, and they should have
held election in February or March or April,
because today the situation is muchj worse. It
has become worse because, instead of
working out a new solution to the problem
and handling the matter deftly, j they
decided to follow the same method thai had
been in operation for three years, So, instead
of  producing results, it has j brought
things from bad to worse.

Mere sympathy is not sufficient. People in
Punjab, and the Sikh community, parti-
cularly, have lost faith in the Delhi durbar.
When the Prime Minister went to Amritsar
and visited Sri Harmandir Saheb, popularly
known as the Golden Temple, people's
hopes were aroused, but when he went again
to Punjab to hold an all-party conference at
Ludhiana, massive police force was used to
ensure his security, and the effect of his visit
to Amritsar started diminishing. Yet I would
say that still there is feeling amongst the
people of Punjab that the National Front is
sincere about its efforts. But, what is
happening in practice is that the police is
committing atrocities and there is no change
in the officials who were there with the old
administration. In spite of the fact that
several requests have been made—which
shows that the present Delhi durbar is in no
way different from the Delhi durbar of old.
That is the perception of the people in
Punjab, that is the perception of the people
in the villages there. Therefore, may first
request is, if you are sincere, you should
realize that with what you have tried to

gone from bad to worse.

Today violence is on the increase and, more
than that, extortion in the last six to eight
months has gone beyond the limit. Today, not
only Hindus but even the well-to-do Sikhs
living in the villages find it difficult to live
there and they have moved to towns. Latest
information is that they are not safe from
extortion even in Amritsar and other small
towns like that.

. ..(Interruptions). ..

So, now we have to consider, and face it
boldly, that we have to find another solution
to this problem. What can be the other
solution to this problem ? I agree with the
hon. Member, Shri Hanspalji, that trying to
revive the old Assembly is not going to solve
the problem.

About the idea of finding a leader who is
acceptable to the Centre and trying fo build
him up, the chances are that he would lose his
credibility with his own people. So, don't try
and find leaders who are acceptable to you.
The people of Punjab and the Sikh community
should ' be given a chance to decide which
leader they would like to have.

The situation today, because of violence, is
such that the political parties as such rare no
longer relevant. After ten years of violence,
there is no political party which j can really say
that it has functional follow- ing or that it- can
go freely and talk to people, hold meetings
and that it is not afraid. The violence has
damaged them j more or less. So, how are we
going to set j about finding another course of
action?

After a great deal of thinking, I per-: sonally
feel that election is the only answer. j All
democratic activities have stopped in Punjab
for a number of years, and that has made the
political parties irrelevant. If you want the
political parties to come back again, even
under the present cir-| cumstances you have to
set the process of holding elections.

I know, a lot of people say, and I do not
blame them for it, that under present
conditions you cannot hold elections because
the people are so frightened that they will
only vote under the fear of the gun. I am
afraid I cannot buy that.
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The Government should take the trouble of
carrying out certain pre-conditions for holding
the elections. What are those pre-conditions?

One is that there is no doubt in my mind
that the people of Punjab and the
villagers of Punjab who are basically,
predominantly ~ Sikh, still have faith in this
country. They do not want Khalistan. But
they are getting fed up. In fact, they are

between the
side they

terrorists, and on the other side
being plundered by the
I have come to know that the vigilante
groups which  were  started by the last
Government—it is known that those groups j
existed—were disbanded by the present)
Government when it came into power.
They are back again because the Director-
General of Police wants to have them back,
the same Director-General of Police who really
stands in the way of letting this Government
getting closer to the people. But, instead
of having the courage of removing him, I find
that as the time goes on, the administration in
Punjab has '.become so dependent on him and
is so concerned about what the police may do
j or may not do—they are  doing enough
damage as it is—that they are not ready to
touch it or even point a finger at it. If that
situation remains, I am afraid you will not
be able to hold elections because it is not in
the interest  of the unscrupulous; police and
these vigilante groups which m have made
their fortunes out of the misery of the people,
that there should be  elec-i tions. It is not in
the interest of the  extremists who are being
helped by Pakistan that you should hold

devil and the deep sea. On one
are being robbed and killed by the
they are
unscrupulous police.

elections, because the extremists very well-
known that in  an election people will not
vote for them. Pakistan does not want

elections to be! held, because they know that
if election is held, the present course of

violence, instead of increasing, will  start
decreasing slowly, not straightway. I ~ would
like to, stress this word 'slowly', may be

very slowly. Therefore, isn'tit amazing that
you want the hardliners to fail, you want the
nefarious  design of  your  unfriendly
neighbour to fail, but you are following' the
same course  which suits  them? The j only
way you can stop it is to start the:
democratic process. How do we set about
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it 7 I mentioned this six or five months
iago when it was decided to extend the
President's Rule. I said one thing at that

time. Have full faith in the people; stop i
worrying about who is  going to be  the
leader. A leader will emerge from the

people, in whom you must have faith. The j
second thing is that the present police
machinery must be changed. The junior
officers at various levels, who have been
there for a long time have  worked out
their modus operandi with criminals and
others. Please change them. It is not diffi-
cult. When they go into a new area, they
will not be able to set these things up so
quickly. The next point is you tell the
Punjabis, | tell the Sikh community, that all
the promises that you had made, you are
going to fulfil them. One  of the main
things that you have got to tell them is
that the Punjab fanner will not run short of
water. That is his lifeline. Therefore, you
have to give him that assurance. Tell them
that it is the Government's policy to give
greater autonomy to all the States and
Punjab will be given the same treatment as
the rest of the States. There would be no
invidious relationship with Punjab  as has
already happened with regard to the rights
of ariparian State. This should be told
often enough over the radio by speeches of
the Ministers and the Governor.

Next thing 1 would suggest is to please
try and re-establish the civil Government in
Punjab, which does not exist there at the
moment. The police, people are frightened
of it and they hate it and tuft always arouses
passions and the spirit of revenge.
Therefore, strengthen the civil
administration. Let the civil administration
look at the doings of the unscrupulous
police, where they have gone wrong and
have the courage to punish those people who
go beyond the pail of law. There are many
cases that have occurred and have been
brought to the notice of the administration,
but no action has been taken against the
guilty. I was pleased to learn that you have
decided to have a small organisation in
Jammu and Kashmir to go into the mal-
functioning of the security forces, who will
then suggest what action should be taken
against the wrong-doers. Well, I have been
shouting for that for the last four years since
I have come to this august House, but so far.
I have never had
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the satisfaction of knowing that any person,
who had committed heinous crime, who had
killed innocent people and it was known to the
Government that the man was not innocent,
was proceeded against. Last of all nearer the
elections, I would suggest, you can send
additional security forces or Army units whose
job would be to carry out active patrolling in
the area giving the people confidence that they
will be allowed to vote without fear and
favour. If you do that and tell them that you
are going fo fulfil the various promises that
you made, you will find that the people will
vote for. The people they want to vote for.
This fear of doom 1is being overdone,
deliberately overdone by various parties who
know that they have no chance of winning in
that State.

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR) : Thank you.

SARDAR JAGIJIT SINGH AURORA :,
Sir, I will take one minute.
\
THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR) : You will be
surprised to know that I have given you five
times more than your allotted four minutes. I
have given you 20 minutes more.

SARDAR JAGIJIT SINGH AURORA :
Okay, then, may I finally end up by saying
that believing in the sincere intention of the
National Front, I would once again request
them with all sincerity that they should have
guts. As they say "A faint heart never won a
fair lady" and Punjab is a real fair lady once
you get close to it. Thank you. (Ends).

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR) : Shri Krishan
Lal Sharma, Please be brief.
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SHRI E. BALANANDAN : Sir, today this

[6 SEP.

1990] No. 2 Bill, 1990 338

democracy in Punjab State was a correct step.
Secondly, Special Courts were — set

up to try the accused in the 1984 Delhi riots.
That was also a correct step.  All

| the Army deserters have been released.
Nobody is in jail now. The pension to

j the widows or the Delhi riot victims

Bill has to be discussed. We could notJ Was increased. These four steps were in the

complete the process of democratic elections
in Punjab as earlier thought of. We thought,
while extending the President's rule in Punjab
last time, that we can complete the process of
election in as short a time as possible. But
now we find that we could not do it. And also
we find that within a short span of time, by
November, also we cannot go in for elections.
Many friends spoke here that democratic
process should be started. They are correct in
saying that. But, what is the situation today in
Punjab? In today's Punjab terrorism is on the
increase. Day and night more and more people
are being killed. I was surprised to hear the
speech of my friend, Shri Morarka, saying that
a political process is the only solution. He is
correct in saying that. And for that he sought
in Mann a man to be political leader of
Punjab. I shall quote, with your permission,
what he has said in Resolution of their party
on August 28th. They passed a Resolution in
their Executive meeting. Mr. Mann's party
met. What is the Resolution ? In the
Resolution he said that election should not be
held in Punjab under the auspices of the
Government of India or the Government of
Punjab but it should be held under the U.N.
auspices and the Sikhs should be given a
separate State. This is the demand made by
him in the August 28th Resolution. So he is
not bothered about the Indian Constitution or
democratic process within the Constitution.
And that Mann is the man my friend finds as
the big leader. I do not think it is correct. And
I do not know whether this is the line of the
National Front 'political party as their
Government  line. However, we are
completely opposed to that line.

Then, coming to other points, the National
Front Government has taken certain steps.
And that is correct. Sir.

Firstly, they have repealed the 59th
Amendment Act. The step to restore

correct direction. They are not sufficient.
However, they are in the correct direction. In
spite of this, other political process has not
been taken by the Government seriously.

What was the Accord ? It was a political
solution for solving the problem of Punjab.
During Mr. Rajiv Gandhi's rule, an Accord
was signed and elections were conducted in
Punjab on the basis of that Accord. In spite of
the opposition of some terrorists to that
Accord, the people of Punjab accepted the
framework of the Accord for finding out a
political solution to the Punjab problem. I do
not want to go into history. The Government
which signed the Accord could not take steps
to see that it was implemented. It was a tested
Accord. Therefore, we think that a political
solution can be found out only within the
framework of that tested Rajiv-Longowal
Accord. That is to be tried.

Sir, you will find that the terrorists are not
leaving even the women. On 25th
August, in Gurdaspur District, Shrimati
Dhanpat Kaur, aged 40 years, and her 17-
year old son had been shot dead. Her j crime
was that she was a CPM activist i and she was
the leader of Mahila Samiti | in Punjab. She
has been shot dead by the terrorists. Ido
not know why peo- ple are being shot dead
by the terrorists. j The Terrorists don't
differenciate between ; man, woman, this
and that. They kill [ everybody. They are
having guns in their j hands and they are
killing. They arebeing encouraged by
the Pakistanis. Pakistani-trained terrorists
are coming in large numbers. The sealing of
the border has not stopped these trained people
coming from Pakistan, killing people
and going around merrily.

Another things that I want to bring to the
notice of the Government is that the
American Ambassador goes there on tour. He
goes to Amritsar and receives
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emoranda. In those memoranda

people are requesting him that democracy
should be restoTed in Punjab. How is it that
the American Ambassador is going to
Punjab and receiving memoranda for
restoration of democracy in India ? This is
our country. This is | not the United States.
This is being done in India, in our country.

Another important thing that 1 want
to bring to the notice of the Government is
that there are complaints that the
police atrocities are increasing day
by j day. That should be checked.
My friend, Mr.  Aurora, correctly
complained that  Police atrocities go
unchecked Secondly, extortion of money
is being < done by both, on one side by the
Police and on the other side by the
terrorists. Therefore, the people of Punjab
have to pay through their nose if they
want  to live in Punjab villages. Hindus
are com- ! ing out of Punjab in a big way.
Nobody ; is safe there.  The first thing
that the Government should do is to
ensure the j safety of the people. How can
the Poilce machinery ensure safety
there ? No. They alone cannot.  The
Police  should take their steps. I do not
know whether the j Director-General of
Police is good orbad. But the things
are not going good [ under his guidance.
I must saythatit is not a question
of one partyor anotherparty. It is
the question of our nation.
Therefore, all the political  parties
working in  Punjab must join together,
rally the people and give confidence to the

r

people. 1 want the Government to take
unilateral steps  for a political solution. As
Mr. Aurora and Mr. Hanspal said,

Chandigarh should go to Punjab.  There
should not be any water problem. As
promised, the water ' problem should be
solved.

The Government of India should uni-
laterally declare that they will implement the
Rajiv-Longowal Accord. With this, all the
political parties there in Punjab who: j are
interested in the unity of the country must join
together, and a big mass movement should be
unleashed. There are j people who are not
cowed-down by the terrorists in Punjab.
We have seen;50.000 and 60,000
people joining in public rallies. A few
days back, 25,000
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people came to the Boat Club and held a rally.
What does it show ? It shows that Punjab
people, Hindus and Sikhs, join together. If
they are properly guided, if all the political
parties who want to find a solution to the
Punjab problem unitedly move, the tradition
of the Punjab people can be roused. They
were anti-imperialists. They fought for the
nation just like one man. The Hindus and the
Sikhs stood together and fought. Therefore,
their patriotism should be kindled. The
Pakistani agents aided by the American
imperialism and some misguided politicians
like Mr. Mann who want to divide the
country, should not be allowed. Therefore, the
Government should take steps to see that all
the political parties are mobilised around the
Rajiv-Longowal Accord, and it should be
implemented by the Government unilaterally.
And an all party movement, a joint political
movement should be started in Punjab. And
the democratic process should also start
through elections there. But I don't think
elections can be conducted before November.
Therefore, another step will also be necessary
to extend the President's Rule in Punjab. This
is the only solution I find. With these words,
I conclude.

DR. NARREDDY THULASI REDDY

(Andhra  Pradesh) Respected  Vice-
Chairman, Sir, we have discussed this
subject....

AN HON. MEMBER: Speak in Telugu.
DR. NARREDDY THULASI REDDY :

Next time. Sir, we have discussed this
particular subject, the Punjab problem so
many times in this august House. So far we
could not find any solution for this. It has
become an old medicine, in an old bottle with
an old label. It has become a routine process.
It has become a repetition. Though the issue is
very serious and important I do not like to eat
away the time of the august House, I do not
like to tax the brains of the Members. So, my
speech will be precise and concise.

Sir, first of all, I would like to con
gratulate the farmers of Punjab for their
magnificent contribution in the produc
tion of foodgrains. Then, Sir, my first
submission is that the Punjab  problem
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is a social, political and emotional problem.
So, it is a multi-dimensional problem.
So, the solution should be ina multi-
pronged approach. The second thing is,
let us not blame each other. The other
side may say this side is responsible and
this side may say that the other side is
responsible  for the present problem in
Punjab. But these things, will not help in
solving the problem. So, letus not blame
cach other. The third point is that at
present, in Punjab, religion is mixed
with  politics. This is a major obstacle in
solving the Punjab problem.  So, first of
all, let us all start to separate religion from
politics. The  fourth submission is that
the Government, at any cost, should
not yield to the terrorists and anti-nationals.
Secular forces should be encouraged, and the
terrorists and the  anti-naticnals should
be isolated. Sir, the fifth submission is that in
the recent press  reports, it is reported that the
American Ambassador has toured some
rural arecas  in Punjab and that he has met
some of the terrorist organisations.

This is a serious matter. The Government
should take note of this point.

Sixthly, Iheartily welcome the pro-
poster tour of Punjab by the Hon. Prime
Minister. 1 would request all the poli-tkai
parties to participate in the tour of j the Hon.
Prime Minister.

Seventhly, I am in favour of sending a
Parliamentary delegation to tour the rural
areas in Punjab.

Eighthly, I am in full agreement with j Hon.
Auroraji that we have committed a j
Himalayan blunder in not holding
elections. We have
tunity. This has
worse.

the j
missed the oppor-
made the position

This brings me to my final point that the
political process must start. The people of
Punjab should have their own Government.
Elections should be held as early as possible.
These are my suggestions. Thank you.

SHRI V. NARAYANASAMY (Pondi-
cherry) : ' Mr. Vice-Chairman, Sir thank you
for giving me this opportunity to speak  on
the Punjab  Appropriation
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(No. 2) Bill. I support the Bill because it
contains two things. One is in regard to the
security of the State and the other is in
regard to the developmental activities to be
carried on in the State of Punjab.

The situation which has been prevailing in
Punjab for the last more than five years is a
matter—of great tragedy. The misguided
youth have taken to guns to have the
problem solved. They are mainly
Pakistanis who are indulging in terrorism
and the younger generation which has had
no employment opportunities has been lured
by the Pakistan Government into terrorism,
telling them all kinds of stories about what is
going on in Punjab. But the Government has
failed totell the people of Punjab,
specially, the younger generation, that
the State Government, the Central
Government, is committed to undertake .
developmental activities in Punjab, establish
more projects there, which will
create more employment opportunities for
the younger generation.

Moreover, the mistake of not holding
Assembly elections, at the appropriate
time, has added fuel to the fire. I do not
want to blame this party or the other. I am not
blaming one party or the other. But my point is,
we have to resort to the political process when
we want to solve the problem of any
State. Sir, the people of Punjab by and large,
are peace-loving. Ifwe go through the
statistics, you will find that only 2-3 per cent
of i the people have become militants and
they have taken to guns to have the problem
solved. In spite of the efforts made by the
Central Government, by the previous
Government, and bringing about the Rajiv-
Longowal Accord, it could not materialise
because of the tough stand taken by the
respective Governments in power at that
time.

We have great respect for the people who
are living in Punjab. The elders have
sacrificed their lives for national unity and
integrity. We should keep this in view when
we approach the problem. I find here that
there is a vacuum in the National Front
Government's attitude towards solving the
Punjab problem.
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The Central Government does not have any
policy to solve the present Punjab crisis. They
have not attempted to talk to the militant
group. They are putting pre-conditions. The
younger generation, the people there wanted
to achieve certain objectives. They have been
misguided. The Government should take a
firm stand and at the same time they should
attempt to talk to the militants, give them the
right direction so that they can also join the
mainstream. When the National Front
Government came to power, instead of taking
steps, they are imposing pre-conditions. The
result is that the militants are continuing their
activities, lives of innocent people, villagers
and farmers are being lost in Punjab.

The attitude of this Government in changing
the Governors frequently is deplorable. The
former Governor, Shri Nirmal Mukherji, was
doing a good job. All of a sudden, for the
reasons best known to them, he has been
removed and another political person has been
appointed. You know pretty well that the
present Governor was a very senior member of
this House. I have got great respect for him,
but his approach to the problem is not
satisfactory. While reviewing the law and
order situation in Punjab he made a sarcastic
remark in a meeting against the police
administration in Punjab to which no police
officer will agree. There can be excesses here
and there by the police force, but for that the
entire police administration should not be
branded. We have to see the circumstances in
which they have been working there. How
many police officers have been killed while
curbing the militancy in that State ? The
Director General of Police had to walk out of
the meeting in protest against the remarks
made by the present Governor of Punjab. It is
a sorry state of affairs. When the present
Governor took oath, he said that his first task
would be to keep all the communities together
in Punjab. He also said that he will hold early
elections there. From the very first day of
coming to power the National Front
Government has been giving assurances to the
people that they will hold early elections in
Punjab. Though it is a minority Government at
the Centre, they should be firm in their
commitment. But they came to the
Parliament for extension of
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President's rule for one year. They got six
month's extension because of the pressure
from the Congress party. Now I ask Shri
Kamal Morarka, is there any sign of holding
elections in Punjab? The Finance Minister
is sitting here. He also said last time that
they will hold elections in Punjab as early
as possible. He had been vocal when he was
sitting on the opposition side. He spoke on
several occasions on Punjab in and outside
Parliament. He wanted that there should be
a solution for Punjab problem. But the
manner in which this Government is going
to solve the Punjab problem, I do not see
any light of the day because this
Government has no direction, no policy.
This Government has not taken all the
political parties into confidence to solve the
Punjab issue. Even the Governor's calling a
meeting of all parties in Chandigarh in the
month of June did not evoke any response.
All the Akali leaders boycotted the meeting.
Only a few persons attended the meeting
and resolutions were passed. In the
resolution also, strong wording was not
used for the purpose of curbing terrorism
there. Moreover, at the Central level what
the Prime Minister is doing. The Prime
Minister of this country went to Amritsar.
He went in an open jeep and gave a
declaration to the people of the country and
the people of Punjab that he wanted to solve
the Punjab problem, he had an open mind
and he would like to talk to all the groups.
Then after six months, he goes once again
to Punjab and says that he would like to go
on a padyatra through the entire State of
Punjab. That is all that the Prime Minister
did. The Prime Minister did not convene an
all-party meeting after the extension of the
President's rule in Punjab. The political
parties were not taken into confidence.
Various political leaders have not been
called for discussion. That being the case, |
would like to know from the Finance
Minister — because we did not have the
opportunity to discuss the issue of Punjab
with him, now he is here and he has to
answer us — whether this Government is
prepared to hold elections in Punjab, as
agreed to by them. BJP leaders have said
that the atmosphere is not conducive for
holding elections. I would like to pose a
simple question. When we were in power at
the Centre, elections for Parliament were
held. There were no complaints about
rigging or any
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other activities by the extremist groups
violating the norms and regulations. That
being the situation, why would they not hold
elections now, why not the people of Punjab
be taken into confidence, why not an elected
government be given the responsibility of
solving the Punjab issue ? I would like to urge
upon the Finance Minister and request him to
tell this House whether they ere prepared to
hold early elections in Punjab, as agreed to by
them.

Sir, I will finish with only two more
sentences about the problem of migrants.
Even today, people are going out of Punjab,
especially the Hindus. They are going to
Haryana and also some of them are in Delhi.
In fact, for the past two months or so, the
persons who have migrated from Punjab are
there at the Boat Club. Government has not
aken care of them. They have not been lodged
in any refugee camps.

PROF. MADHU DANDAVATE : Leave
something for Mr. Ahluwalia.

SHRI V. NARAYANASAMY : Why are
you recommending his case to me ?

SHRI MENTAY PADMANABHAM : He
is the only spokesman of the Congress.

SHRI V. NARAYANASAMY : You have
several spokesmen in your party, we know.

Therefore, I would like to say that the
problem of the migrants has to be taken care
of. We are very happy with the amount that

has been provided for the purpose of |

development of Punjab. I am one with the
Finance Minister on this issue and I want the
Finance Minister to bring the people of Punjab
into the national mainstream by holding early
elections.

With these words, I conclude.

=N waemw Paw . Sommrw w-
&, gEd O 2 P 99T @ v BT
agl TET I § A ta goe T F T FavemRe
T, I 99T F1 qEwig o PeEaEd
FOAT ARG & FAN%E &4 & (TA00 # FET
W g 1 wateq v @ fre w5 A
qewEm F, g9 @ U E Et ao g
ot @ qifatzy fasgo=) o 3w
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% AT T W § a6 AW aw IR
Tuw a8 a8 o7 & &< 99 I AW
A ol G FT T AT g oy I A
A & 1 Fgt AfT guE F I 7
7| TRiwU FT% a9 aET EriaT 81 §
fooE 9" #1 &9 = 8T 1 A1 W®
HRUT g, W e @y A1 9Ra &
Fa o e svwag @ et ofae g7
T § a GHIC Ao o8 T ATEHT
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F AT THS W G AT 9T qF

ardfi oY 9 afaae o o7 A T2t
7, 78w o1 9% FTamw 787 ¥ FFwT
3T & FFw 7 Feifoar  wqfefaey
& O T T & Tawed FT T |
(T # @nir # ghagW 8T g2 2
AR F1 AFE A T Tgem P
W@ A Wt g, 5 o sEa Ivane
g, =T AR ' Tew @ ateT
waAawm Wy aw g fF 7 P
watelron & e gt w7t

(mwerer) ﬁmmi’m%‘rﬁf
?ﬁﬁﬁ‘ts’ma@ Tgr  Pgan
Wz et

Wt grRww  fag gt
(faRrR) : w=v & o st do1 2 am
el S T i e

{ ﬁwfﬂﬁ?’%ﬁ
lag @ I W a@E F 9§, ammT
\FCT w@OTe g7 Y, gwe ot 71 g
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EARSEE cadl - L EEEa
Zht | & < agt ST g 3 s
\HTE F FATT Sy TET 2 AT TR a8
an Zite ) ft @ Prafe 227 za
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[sft saem= Puwl SHRI S, S. AHLUWALIA: He is

AT TNE e G @
s2T & Wt Gfafeww  art frar o wRew tww @ ag Y

afae g & AT AT E| oy g Ty st - aw

mﬁ“Fm;@#mawi'a:ﬁ:;;ir,Wﬁmwmf.
wwowE e qwoAm A5 gw g | W wee P sl g g e
mfgat & T g ghomEe Pawitel ¥R
FHT T2t AT #iy dfetEa aEf W o glasiw fag ageaten
72t #T 9ET 2 1 A AT FHT 2@ GOAANT & @i O #rfer awmed g
w0 g e Gitatore el ww ot T F T q
FT g% ar g gr | Fsow o FEEw = T O (et @) o e
g 4 @ore € #7991 95T 8 gyt sy an g ?
e fere T o 39 FF T I H FR yp VICE-CHAIRMAN (SHRI M. A.
faar smoam &9 @@ 8 &9 #9T BABY) : Ahluwaliaji, you have time later on.
2 < F | g fe . | Your name is there.
r“fﬁmﬁﬁﬁr@aﬂéﬂl L ;'m‘ m{‘?'w‘f" | givsirll{gR; rSe.p 15, AHLUWALIA : I am just
S T dzE A T F 1 g & '

L L o7 % o | THE VICE-CHAIRMAN (SHRI M. A.
LS 35‘?( SJ"]\ Tg WTC 9 EH R |BABY) : You can reply later on.
7w f F1g omawt 1 w1 afaae o) _
To W TR A wR T Eme ﬁmmmm e
frre & 7z 2 T 7 @ wreE iamr'rc."ra‘fa‘rzm q'{mff"m a’rr
% faams 7 iTe & tawTs @ wv | 00 e &1 (% fewe fag wm o A
auTe A AT At A o g At 0 & B A A S FH A gw
YAW HTT ANET| 4E W AZT 27 miﬁ_“"'-"ma*“*m“““'“*“
_y ﬁgmzﬁlwmga,ﬁmfmmﬁmﬁmwﬁm
i s @ it g we | (8 v wor Pew o aw e
e N S e R LA U I LA S ="g?"
ot T, aEET W AR w oy | T | SEE I A g fE o
w7 o1 o TR A A wme g OO RO (6 AT S |
e w O awr At O A | ST 00 TED W O Ew A ww
5 5 7 G AR A T, F g qAt| PO @ (O TR T o | 7w ey wew
a7 = 7Et AT T vl 2 o P P00 TR ¥ gwEtew wgr o @ e
o7 TR AfET B WY T A Soh AR @ e T AEr ) gufen
T ST AT 7 AW T ST apy 0 U8 W TR FE wwG ... (argum)
w0t 7 dfET I wB1 B afese w0 @ 8 S
Fez - g1 A@T &° ar W = AT | ot =axew tx . SaaT 3w # PR
THE VICE-CHAIRMAN (SHRI M. A. 3wy 3 #ar P @98 oo s 5 of
BABY) : Ahluwaliaji, why are you j agitated ? +1 Fonward ar @ e g vrrﬁ
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... (wEyR) 7 @ Fewt gww fafwez @wiz 7@Y #itwow, @ @iz W TR-
g | A AT TE G AL F WA T AN, A ABT AHT AR FIA [H I
ZWE & TET 9ET 9 @iGw 9 gwAr UHIFG & | AU AW qed g .. -
/A ® T afeT g g Ui (WAUW) HE g atea & 1 A9 AA-
For g, &0 EEH (W 0 AR g, (IO A G w0 AW T

T AT T A | AT T EX |y pmpem WO 00 (3
o FE F—ewer aew § 96 7 ) o F, o wwad @

st e P (Faerm) @ a7 a9 ¥ weree Yepw . g, AT Aiea-
af@am et & @& E == gt 2 7

51 wawmw Pww . gfem, ww- @FW #E TRW NI, A &R oAET
afemsl WY F 0 #w o mwEr U, AT mOw T s @ ow
TR &Y UF Fga stesd  ataw TET |

IO | () FF, W we AT Foavg w7 o

, TE W R AR g AT FY TRl

o T e e 71 9

' Aqg T OWEAT TH, U A 9T Az

=Y wome fow o ar el Y @@ o 2, dr 9w wem o Ag) ewed

aI mE FY A &Y Tr o g gt TA g Fat g wmewat @ At witew o

T AT FAAT NS, W B A9 AT, | dorm it ogm o L . (FmEuwW)

T T T T e e e

s Al wW F TAEw W 3 1 Fg
aTE 1 ... (TrEumw) | =t I I

=1 Prtom qeifer P (M- st weroew b 2 0 s AR A
%)« wT, e Y ER v g 2 T o waew L.
(=ererr) (srarurr)

=7 T faey - LR x('—._ﬁr a@E=, ] SHRIM. M. JACOB (Kerala) : Now we
g ( m) T S are in the Opposition. We are not
] r P | (;:‘ Haq| {

. ! ruling.
AT Zre A
SHRI CHATURANAN MISHRA : I did
5 Parsatore veittew faz - =7 @ j not say that you are not in the Opposition. I

. N say that a critical situation has developed in
EZT OWME T FAG E 4 I AT Punjab in which no political party alone can

Ty 37 9 0w oawma oaf L. '(m_ solve that problem. There is religious
fanaticism. It has been proved in India j that a

i-TF!’) leader like Mahatma Gandhi could not check
. that and the country got divided. So, we should

= EERLL Py ZT FVE AT I take lessons from that, and all of us, all the

T 2 o 57Y 7 7= 7% | ¥ w==y political parties, should unite and work out a
' N . . plan, a time-bound programme, and then we

TH H B R AT A9 FEE AT FEI hould move about.

AT W T KW FLA FT AT

o
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[SHRI CHATURANAN MISHRA] g T Eﬂ, i FAT K, ?

This is precisely what I said. Because you

cannot understand Hindi, I said it in' English. | THE VICE-CHAIRMAN  (SHRI M. A.

BABY) : Anyway, let us not go to Kashmir.

% T SHRI SHABBIR AHMAD SALARIA :!
it - X bl W E‘a' a When the question has been raised, I am

oY oo A9T T | T9EI #E YYW  entitled to correct him.

afedt 7T & | 8 T W O I gypi CHATURANAN MISHRA : His line

& 4N 9-——UF RT q E fawTa-  was that India and Pakistan wanted to capture

Frr FFE o w ... (w) Kashmir. {Interruptions)

That was never his line. That was your line in

o wae@w Paer @A o1 5 w1 1953 for a few days. It was your line, it was

. : 227 P e your allegation. You tried him, and you failed.

ST T A : N You found that your allegation was incorrect.
ﬁfg Ly Q“m’ 3’, ﬂ’!ﬂ E‘, FAG AR There is nothing on record to show that. But
_ before you make a serious allegation, you

TEAT FE &, FALGE M W qEET ;
. e must first make it sure.
T g" I 3§ g9 F=er Tt E‘ | It is a serious matter and it is the

T A FRG TSR A oy e b 2 o ot sfeew o
T T I O R o, W T A e
T e e e o
ww Paar, @@ gw @t F SEH AW ) alal e ( )

IR 9w 7} A @, afer O T agee wwiton A Ry
F qee 4 9T AR A A sy 0 A § 9@ g 1Aty @t P o
faqr, o gw @it 7 Pogr | gew oy 01 & P Poww g femn gt 7L
& T o Atvy | aw Peword | (TRR) e P sidder & wic
fog 7w . . . (=) m:«ﬁmﬁ]wa‘?
mqvﬁhtmwm(m)f N LY S Sy g ——

=it wa ggwR AW o @w SW-| AT W« A | .. . (sre)

T A AR A AR FE & AT

Peaamw € ademr #% @ A P ) aﬁ?ﬂtm m‘“\"ﬁ

T o1 ) fﬂﬂma‘zmﬁ@;ﬁim' o () @y R st
VT W g W & 9 &% aitsw |

aav Parliament of India.

H?‘ E. ol SHRI CHATURANAN MISHRA : 1
?ﬂ'ﬁ"‘f, oS RFA Porer ﬁﬁl’q | &W have made this point. Ifyou want you can

w@d aw o e &, Sww g@r @ sl
z LB a oY dew & A W it w0

= Tt sEwe wertem . oEe wEr

& ar AT ww R e P
P 7 2 ? 7@ wET Y qET Py qEE ST 7 FwaEr PEr ot ey o S A
xR\ 8ivc the dog‘a bad name and hang

Fara fsamraw amaw . wm
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PFEawagexs | " @mma d=-we fEry ), afew o aw
I FT T AOET A I | AT F@AT SEH GES TN A AET &, A A FC-
Pg sfeem e @ fag 7g @ & @ 71 € 0F aTER T SIW I FH a9
FANT AT T A AN T & g @ gteg w1
WA E RN F AT @ e ... (W g | FI99 TR & gar Fvoar
(sreuw) af wetay o W a3y wr o PE AW, @ T W o& @ W, T3
ST & B @A B GIE I Mlzfﬁmma‘,m&a%mgfw
ﬂfi‘qﬁma’é‘a‘lzﬁﬁv@“a‘sﬁmgwaﬁrmﬁ'#,%a
mWg' | I ® | P awE FH B few o g Tt AW
ﬁmww@,wmmllﬂﬁwwwﬁmws‘.w
d S €, Tw ogn faed aE, @ T W A5 gUE | T g
fag AN G F@T ar I AT TUAT 9QT &4 | 5H<a 7 31% g1 &gl & 0% vow &

I IR g1 A UitAEiET 0% IEA
TET W T T TF duw F even
o own e gt ? gy oft sgE awe
& ¥ AW o A g §% 1 AW
GRfASE 27 § W | aET § A
TEl I sE A A T ... (W)

S, W qAw : @ qedita TET
1 ... (=www)

st wereew Py - ot @ 2, andt
awwt Pafre? de'wfem & fage @
Fgr & ... (W) v-AET ...
(mwT) O @ g oY e w O
P& o aw-aifaeisT & |

But it must come from the political side of
the Government, not that the Finance Minister
cannot work it out. In that respect I say so.

o AWE Tg ag @ o f= A b
I F T g, TG F AW T,
P P o gEIR B @ & ! at
T TW R FET | I q 9T & feae
# Peem Pag &%, #%° AR Pemmm Pag
T | T AT A AT T W A
g P& #ve oom 1 =T AT 2
@ ¥ AW T O LR & A e Fwt
&t w @ g7 witfen garw 77 aw
T fo o3 g fvas gwd o P
12522 RSS/99

TR TEA GaT1 &, AhT OH I N
&7 7B Srom & OF e @i &0
2t @i agy s Paew w2
T g, T AT T AES & ! AW
mHAe § frEaw a<w fa gt fa
T P& qfew foaw «nit &7 weT F=ed
& g W g A Fgtee § o
L FE@ g AT O ST FT IEhT
Wt FTH FAT AT | (a7

l

SARDAR JAGIJIT SINGH AURORA :
Terrorism must be condemned.

SHRI CHATURANAN MISHRA : It must
be condemned. That is correct. But you don't
start with that.

@ T WdEe £, W gwarhed
# Eg g, Aewwm g @ @
w7 $= 2, That becomes a difficult
part in solving the question. Who will go there

| to solve it, just tell me, if they are killing
them?

F1 w9 HFET OIWAT LT ..
(arrww) e F fewoar
I ART & s aw Pr = =3
= weT 9T 9 % 13 i 2,
71 Tobew ¥ g T aw g
e A TR Bt F e e
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gt #=n swar 2o P& o & feaw T
W WA A g IgR- @y ariwe  E
Jau- wate T s% gr ag a4, a1 98

s 7w T A @ 9T ot T ﬁﬂ"a‘fiﬁtmg']:iﬁ'gu? 1T SEAT AT
WWWWW?'“(W)G&#W,mﬁaﬁv%m
W F A AW IR B AEE oy gy a7 P G R
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Tt ww w ®E ? @, T3 % aEEw fau, wwEw tom
. b . . - : _ .
:"Tgu "f;;“ﬁw;fﬁmﬁﬁfmfl wnﬁwaﬁf‘ﬁml
wwﬁﬁwﬁﬁwmwmmmf e
AR ORI i Al il
o . . Wt < e o | O, o 5 e e
Wt P ww @ gt W faw T !
ot eefoen gF gw SER WA F6, WA A A wwE ) oge fh -
oifafesa s aa1 & 1 wUE 0T
T T FE1 § TR G OO q

P s sz oo 9w a® & P W R a o awedr w @9 B dfa

T T IO ET R | B I g e oo | @ e w
® AT A A AW T E W |y 2 bt Pt P,
Aot AR T T oy peaifre oz, SO it
T g ﬁmmfw-ﬁﬁm{,ﬁ@ﬁmﬁm
& v ¥ fawn witegfeet 3 P [, | G ot e g @ ol
W@TE‘WWHHW'UWMWE, R
FEAE (O E) M i gamPet wiew @ s A
fagre awet # faq 245 T . ... gwF @ weEc  SR-qew @ ow

THE VICE-CHAIRMAN (SHRI BHAS- 1 &1 & #ifs fyeweet  amf,
KAR ANNAJI MASODKAR) : Please itr_hv, garfet & ot e @ gt
conclude. _-'WB"J meﬂ Elr IUgTT

SHRI CHATURANAN MISHRA : Ifit &%, &% &1 &0 a7 & waha 8,
is possible give me two minutes more. | A mw m |

FRTR T e g wEN S A =T
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Solutions to Political Problems

I W W 39 7 & Pawed Peg <787 &1 998 1A 7 & a8t aed
FE ST X W AWA S &, AW O Fl GG FARE FL,  FAYW B dGE
T T TEe IE PEU qWT FTT 47 AP FT AT A9E 4 g9 W0 | A
1 ar Pafeaa w7 faar a1 P o dog ST FET & s a1 fEaw  oEE
T g mwmwﬁmq‘wﬁwmmmmﬁm
7% 93 fawamw #@ & 1% gm a@ #9 g, 97 [& gUa a9 & 41 #F
# am g ferfasiwaadt | g0 ¥9g g F@T A 9T & | Swar A ofF
TS R T 5% 7 OF F% & FH1A G & (A0 AOHT IAT F AT WF  HA
¥ FTN, AW TEAC TN A F UT TEC FT AT W WR@ET R
FOU, T8 F IAVAA | FW AT TOAT AN FHT FHAE FHA P THL I Al
7 TET P #3 Ty I T 7t Pw AT & AT gt ¥ AW )

m#ﬂaﬁw-q#mfll - S
TF ZWEHT TEA I ATH=T B | o+ fﬁ"i-z i Pt oW &,

W TEW | O e & fev grr
TAET AT FT FA(TH T HHAT WW\W'W*WTW%T

‘ BT —
I TEW P AT E m? B CE LR R R
FTORGN T T T TR F) fogamror @ wwr bE aw qeeaw
FFPEY GIET 9T Fld FET AR |mlmmfa‘;gwmhm::rﬁ
7" @ ot democracy is the only way out. :ih'ﬁ'l"' Faet 3 E;‘ﬁ Eﬁ‘ ﬁ-w E"BTT
wtowRl B A P O W a e e e
%ﬁ"ﬂ?ﬂﬁ‘-ﬁﬁf“““ #re |:'¢@'{wﬁ;:wmm‘:mmw$
gw i F o W, gEw wiEr-an AP I P et o et
AR LA SN UL LI T S R e
A AR E ) ft ST It A w gl e
N Y- A AN | T 8t AR

. st Ak g Y il Punjab : "The National Front government

TTee wEIRT, 99 & T A g will immediately take steps to resolve the
A 007 - I g9 g9 WwT & Punjab tangle. Laws that violate civil

. . . . liberties will be reviewed. All those
dd & X gT AW aWT AE g 1% agl prisoners against whom there are no

#75° qifefeswe greqe g7 oo st g specific  charges  will  be  released.
T T IEA = ar ;q_.ﬂ, st &1 b Wideranging discussions will be held,

without preconditions, with leaders of

FE L | WM N & T FYT T various sections of the people for a political

F13° IAAT 79T T2 AT et solution to the Punjab problem. A round-
' s W table Conference will be convened for this

T E'f S Ea 1 Prst St afteanft purpose. Elections to the Punjab Assembly
ma ¥ 5 FiEw &1 7981 oo 7, will be held expeditiously. Discussions

o " : between Punjab, Haryana and Rajasthan for
Psr &, w w2 o, IO F&  settlement of disputes will be organised."
f w1y w1 981 dew & g E

ﬂ?ﬁrmu‘mmfﬁr@wﬁ
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[t sTwste oz agaata]
s oy Pafga-feaafes &1 am =1,

R LT H I AR - -

wir fag g of 1 oF W &
Fiz HAT SRAT & | A7, T wEw W
11 %2, 1989 T UF Tood TIT ASHT
WET T w A fRE T T —

"Sir, we will do well to recall on this
occasion when the Government has come to
this House for extending the life of this Act
by another two years, we will do well to
recall, some of the pernicious, some of the
sinister provisions of this particular Act. But
before I do that, I would like to remind this
august House that it was exactly 70 years
ago, 70 years and a month ago, on 13th
April, 1919, that the Jalanwala Bagh tragedy
had taken place, in no other place than
Amritsar, and the people who had assembled
there were doing what ? They were
protesting against the enactment of what is
known as the Rowlatt Act, and the real name
of this Act was 'an act to cope with
anarchical and revolutionary trends.' This
was the name officially given to this Act
which came to be known popularly as the
Rowlatt Act. And under this Act, I was
trying to go through this Act, I am not a
lawyer, I do mnot understand all the
implications of law like the Hon. Minister of
State for Home does, I was trying to go
through it and find out what powers the
executive took under this Act. Under the
Rowlatt Act, the executive took the power to
frame somebody to arraign somebody and
they had to report to the Chief Justice of a
High Court and the Chief Justice was
obliged if he was convinced that there was a
prima facie case, he was obliged to
constitute a three-judge bench to hear the
case and dispose it of. There were other
provisions about which I will not take the
time of the House considering that I have
got only 12 minutes. That was the provision
in the Rowlatt Act aginst which our
countrymen were protesting in Jalianwala
Bagh and hundreds and hundreds of them
were killed as a result of the firing which
was opened on them by General Dyer. And
what did Mahatma Gandhi say ? He said, the
British regime was satanic This is the

[RAJYA SABHA]
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word he wused. And 1 would like to
i quote Rabindra Nath Tagore. He stated :
the time has come when badges of
honour make our shame glaring. In the
incongruous  context of humiliation I
wish to stand by my countrymen who
j suffered degradation not fit for human
beings. If the Rowlatt Act was not fit
for human beings, I wonder how the
TADA is fit for human beings, and we
are the human beings of a free country,
a democratic country; we are not under
the British rule any more. What could
be a greater shame for our democracy
that in this year of the Lord, 1989, we,
this Government, "

THE VICE-CHAIRMAN (SHRI M. A.
BABY) : Mr. Ahluwalia, you have only six
minutes. You will consume the whole time by
reading that speech.

SHRI S. S. AHLUWALIA : I have just
started, Sir. This is a matter of Punjab.

THE VICE-CHAIRMAN (SHRI M. A.
BABY) : But there is the allocation of time.

PROF. MADHU DANDAVATE :
many more lines are there ?

SHRI S. S. AHLUWALIA lines Two more
only.

PROF. MADHU DANDAVATE :
Otherwise, it can be laid on the Table.

SHRI S. S. AHLUWALIA : Nobody will
read then. I am just reminding you. This is the
speech of your friend Shri Yashwant Sinha in
this very august House. He was comparing the
TADA with the Rowlatt Act and you people
were opposing our moves to control the
Punjab situation, sitting here.

" has to come before this House and
ask for an extension of this Act, which has
already been in force throughout the country,
for another two years ? What could be a
greater shame than that ? What could be a
greater blot on the name of democracy 7"

How

AT oS o FFT g O A =T T
FEGATE | WA R 9T AW
TET 9T AW G ¥ @7 a@E B I9 0%
W AEE R T IR A AATETR)
G &, ST o Paee ot Py
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aF AR, TR FET FT qHT H@ A FAARY FgAT AW §, A1
IR arr b § @ U @ A 9T0 Fem g 1 weTew, w4 faw am
o P B TR & ATO Wg’%m%wqﬁrm F aff
FCH, 4 o TR § g auW F1 awdy (www P oam B (fra)
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said. The other V. P. Singh was also from the
Congress.

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR) : How much
time will you take ?

SHRI VISHVJIT P. SINGH I will

[6 SEP. 1990]
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SHRI VISHVIJIT P. SINGH : I will take it
back if you let me complete my sentence,

conclude very quickly. I will start with my I is only to the Chair.

conclusion.

Mr. Vice-Chairman, Sir, the tragedy is that
we are sitting here debating the Appropriation
Bill and not really discussing the
Appropriation Bill because it is all a political
debate which is going on. The fact is that none
of this including the passing or not passing of
the Appropriation Bill has got any effect on
Punjab.

Nt T smuw fog : oew 3} @
T )

it fawrboe ot Fag . Wz
FE AT AT G oar q AT |

1 feel very strongly about this matter, Sir. It
is a long time since I have spoken about
Pimjab. And the last time I spoke about
Punjab was probably about one and a half or
two years ago. And I am speaking today for
only one reason because I have come to know
through the newspapers and through the
information given to me by various people
that there is a very sinister move afoot. And I
would like to warn you, Sir, I would like to
warn this House, and through the medium of
this House, I would like to warn the nation

that this is something which is most sinister
and dangerous which is about to take place.

.SHRIT. A. MOHAMMED SAQHY (Tamil
Nadu) : Mr. Vire-Cbairman, Sir, I am on a
point of order. He said, he warns you.  He
cannot warn the Chair.

SHRI VISHVIJIT P. SINGH : No, no. I am
making you aware of the position.

AN HON. MEMBER : It is a warning to
the Government.

SHRI VISHVIIT P. SINGH : I will take it
back....

SHRIT. A. MOHAMMED SAQHY : You
must take it back.

(Interruptions’)
THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAII MASODKAR) : It
SHRI VISHVIIT P. SINGH : Sir, the ' hopes

of the people of Punjab have been [ raised by
the Parliamentary elections, by the
announcement by Governor Ray of the
SGPC elections, by the announcement of
Governor Ray of the Assembly elections, by
the announcement of Governor Ray of the
local bodies elections, which announcements

were in consonance with the promises made by

the Janata Dal in its Manifesto and post-
election promises. And, Sir, none of those
promises has been fulfilled. And now the
sinister move which is afoot is to revive the
Punjab Assembly. There are cases pending
in the Punjab High Court.

SHRI YASHWANT SINHA (Bihar) : Sir,
it is sub judice.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR) : He
is saying so.

SHRI VISHVIJIT P. SINGH : I am not
mentioning anything. I am just making a point
here. I want to mention one tiding to you. You
do not understand, Mr. Yashwant Sinha, what
the importance of this is because what is
happening, Sir, is that the Government
counsels have argued that the A.isembly
should be revived. The term of the Assembly
is about to expire. 5 Years will be over. But
they are demanding of the court that the
Assembly should be revived for which...

THE  VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR) : We
should not discuss that here.

SHRI KAMAL MORARKA : Sir, this is
objectionable. . .

SHRI YASHWANT SINHA : This is sub
Judice.

SHRI KAMAL MORARKA : The Court
will decide. Why are you deciding ?

SHRI VISHVIJIT P. SINGH : I am not
deciding. The Judge is deciding.
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I am telling you. If you revive that
Assembly.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR) : That is
okay.

SHRI KAMAL MORARKA : We can
revive it once the Court tells. Please do not
pre-empt the Court decision.

SHRI VISHVIJIT P. SINGH: If you
revive the Assembly, we will tell you, the
people of Punjab will not forgive you. The
people of Punjab will not pardon you...

SHRI KAMAL MORARKA : Sir, this;
naked fascism in the House is not per-;
mitted. He is saying, people of Punjab
will not pardon me.

J
SHRI VISHVIIT P. SINGH : I tell you that.
They will not pardon you.. . {Interruptions)

SHRI KAMAL MORARKA: Is he
speaking from the Ram Lila Maidan or what ?
People of Punjab have already decided about
them.

SHRI VISHVIIT P. SINGH : I have given
my warning. And I conclude.

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAIJI MASODKAR) : Every j word
the Member says in the House has its own
importance. Let us not get into the passions.
Every word you speak has got some
importance. It goes to the nation. I hope, we
keep within our own ambit.

SHRIT. A. MOHAMMED SAQHY : As
the National Front Government has not
committed any sin, they need not be j
pardoned by anyone.

SHRI VISHVIJIT P. SINGH : They have
argued in the Court. They have instructed the
advocates to argue in the court, and impressed
upon the court that the Assem- j bly should be
revived, not only it should j be revived but the
balance of the term j also should be given to
it. And that will j be playing with the
sentiments of the | people of Punjab, that
will be playing with democracy in Punjab,
that will be getting rid of all the
aspirations of the people of Punjab.
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THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR) : You
have finished ?

SHRI VISHVIIT P. SINGH
finished.

I have

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR) Mr.
Subramanian Swamy. Please be brief.

SHRI SUBRAMANIAN SWAMY (Uttar
Pradesh) : Sir, I will take just two minutes.
(Interruptions)

SHRI CHATURANAN MISHRA : Mr.
Vishvjit Singh has gone to check his blood
pressure.

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR) : I only said
that every word that we speak here has got its
effect outside. Every word.

SHRI CHATURANAN MISHRA : T agree
with you.

SHRI SUBRAMANIAN SWAMY (Uttar
Pradesh) : Sir, the people of Punjab have had
two opportunities to go to the polls. One was
in 1985 and the other was in 1989,
November. On both the occasions, they have
demonstrated their faith in elections. They
went to the polls peacefully. Compared to the
other parts of India, the elections in Punjab
were far more peaceful.

Now, the question that bothers us, the
question lhat concerns us, is this. Earlier, the
extension of President's rule was sought by
the Government and it was given. This
period is to expire next month. But the
Government has not told us as to what they
are going to do. Mr. V. P. Singh, the other
Mr. V. P. Singh, has run away. Rather, he
has left. But he had a point which, in his
anger and blood pressure, he clouded it. The
fact is that the Government counsel has made
certain statements in the court. What the
court should decide, we are nobody to say.

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR) : Let us not
discuss it.

SHRI SUBRAMANIAN SWAMY : The
court may take its own decision. I am not
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saying anything about it. Recently, I
successfully got two notices issued. {.Inter-
ruptions)

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR): Mr.
Swamy, you know that Government
counsels arguing one way or the other does
not affect the court. In India, the judiciary is
independent.

SHRI SUBRAMANIAN SWAMY : But we
can criticise the Government for the brief
they give to their counsel. And the j brief
given to the counsel here is, they are! in favour
of reviving the Assembly.

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR) : We should
not discuss it.

SHRI SUBRAMANIAN SWAMY : It is a
Government decision. Sir, You have been an
eminent judge. The concept of sub judice has
undergone so much change. I, myself, have
been taking up contempt of court matters.

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAIJI MASODKAR) : I know you
have appearing.  (Interruptions)

SHRI SUBRAMANIAN SWAMY : Sir, as
I said, the people of Punjab have demonstrated
their faith in democracy in the last two
elections which were peaceful. Therefore,
elections should be held immediately
whatever the court decides. Elections should
be held next month.

The other point that I want to make is this.
Today, in Punjab, in every village, they say
that the Prime Minister came in an open jeep
and he made so many promises. The real,
core, issue today is that nothing has been done
since then. Of course, this is an Appropriation
Bill. Mr. Madhu Dandavate, as an Opposition
Member, has been in the forefront in the Lok
Sabha, speaking on various issues. I j just
want to ask him one thing. What j happened to
those 'terrorists’ who killed, or organised the
killing of, over 5,000 innocent Sikhs in Delhi
and other places ? You have done nothing. As
a consequence, today, I wonder whether the
Prime Minister who, at one stage, had gone in
an open jeep, could go in a tank to Punjab.
This
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is the situation that has arisen. Now, what
havs you done concretely in the last six
months, as a member of the Cabinet ? Not
as Finance Minister. As Finance Minister,
you have got something else to do. As a
Member of the Cabinet, can you tell this
House as to what you have done in the last
six months so that the people of Punjab can
say that you have a feeling for them ?

THE VICE-CHAIRMAN (SHRI BHAS-
KAJ ANNAJI MASODKAR) Hon.
Minister please.

PROF. MADHU DANDAVATE : At long
last. Thank you, Sir.

Mr. Vice-Chairman, Sir, I will not take
much time because whatever be the inten-
sity with which Members expressed their
views, I still find a certain common thread
running through the views expressed by
various Members. To my mind, that is more
important.

One of the hon. Members rightly said
that if the Punjab problem is to be solved,
we must realise that to lead the politics of
Punjab, we cannot drop anybody from the
Centre by parachute. The leadership has to
rise from the root and soil of Punjab.
Unless this is done, merely some sort of a
transplant in Punjab is not going to solve
the problem. Sir, since this the Punjab
Budget, allow me to be bit relevant and
refer to some of the financial and economic
problems. Though I know that hardly
anyone has raised those problems, I have
firmly believed, not only after being the
Finance Minister but even before that, that
no one is bora terrorist. Terrorists are
actually created on a soil and there are
many factors inside the country and across
the border that are responsible for
engineering the terrorists in Punjab and
they are trying to create aberrations and
distortions in the politics of Punjab. I have
had a number of occasions to go to Punjab,
talk to those who are journalists, others
who are analysts, political scientists and
also those who have some sympathy for the
terrorists and I found that in a certain
climate the terrorists try to take advantage
of the misunderstanding among the youth,
try to enlist their cooperation and sell the
ranks. Therefore we must try our best to see
that the people are weaned away from the
terrorists. Sir, in this land
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we have seen Jayaprakash Narayan who
could go to the Chambal Valley and he could
ask a number of gangsters to surrender their
arms. He believed that basically men are not
criminals. Criminal trend is foisted on them.
Therefore, on the one hand if there is
economic discontent in Punjab, if there are
problems of under-development, problems of
unemployment, there are certain problems
that have been created by smuggling that is
taking place across the borders and some
youngsters are merely utilised as pawns to see
that they get quick money, they are enlisted
by some spies and others and utilised as
terrorists. In that case, if you try to eliminate
those factors, might be, ! what Kamalji said
probably some might not have liked it, but the
thrust of his! argument was that we must
wean away

people from the ranks of the terrorists.
Therefore, those who ask us  what  has
been done for development 1 would briefly
like to tell them that as far as the new
Government is concerned, for Thein Dam
project the provision that has been made
is Rs. 145 crores. For  Ropar thermal
project Stage III we have provided Rs. 80
crores, for UBDC II  the provision is
Rs. 12 crores, for Sutlaj Yamuna Link
Power Project the provision is Rs. 4 crores

and for Rice Straw Thermal Project the
provision is Rs. 5 crores. Coming to
irrigation projects, the  provision  for

Shahnahar & Kandi Canal is Rs. 12 crores,

Lining of Channels & Canals  Rs. 18
crores. Low Dams Rs. 6.5 crores and
Tube well Installations Rs. 8.70 crores
I do not want to give more information

about some of the activities, but since one
of the hon. Members on the other side
referred to fencing, also referred to the
problems for bringing about certain changes,
I would like to indicate that already the
first phase of fencing has been completed,
the first phase of flood lights has also been
completed, the second phase is on, and
we have also made provisions and pre
pared the time-table for the third phase.
All the problems that have been mentioned,
we have already referred to them. |

About the projects in Hoshiarpur and other
problems, we are trying to provide the
resources for the local bodies in Punjab by
raising the octroi and providing
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them from Rs. 70 crores to Rs. 120 crores. All
those provisions we are trying to make.
Therefore, we are quite conscious of the
economic and industrial problems. We will
take care of them and try to see that because
of economic discontent the youth is not
termed as a terrorist. That is the attitude that
we will take.

At the very outset I would like to lay stress
on one more point. Let us not commit a
blunder of taking it for granted that all the
Sikhs in Punjab are Akalis and all the Akalis
are terrorists. All the Sikhs are not Akalis and
all the Akalis are not terrorists. Let us not have
the equation and identification of all the three
elements. You agree with me. Thank you for
your appreciation.  This being the case, let
us not
tarnish any particular community. At the
same time, 1 would like this Parliament, the
various parties and all secular elements to
ensure that the hurt Sikh psyche is pro-

perly restored. What Dr. Swamy said in the end
is very relevant. It is not merely a question of
how many men were killed in Delhi or at
Bokaro or Kanpur. When people are killed
in a particular circum-
] stance, their psyche is hurt. And to heat that
is most important. People may academically
discuss whether the Bluestar Operation was
correct or not. Some of us strongly spoke
about it and I can say that our friend, who was
the President of our party, Shri Chandra
Shekhar, issued a statement. I know in the
other House and in-
this House also, harsh language was used
against him. But everybody today believes
that whatever be the justification-even those
who ruled at that time, all of them realise —it
had hurt the Sikh psyche.

SHRI SUBRAMANIAN SWAMY : Why
don't you make him the Prime Minister He
can solve the Punjab problem.

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR) You said that
he made the last point. He is giving you the
last point.

PROF. MADHU DANDAVATE : T know
Dr. Swamy for years together. He is known for
quick solutions of very long problems. But I
would,like to seek his advice in his chamber
and not in this. Chamber.

1 was trying to point out that some people
try to analyse the problem and objectively
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try to come to the conclusion under what
circumstances the tanks and machine-guns had
marched towards the Gurdwara. [ would
like to pose a question. I do not want to hurt
the religious sentiments of any community.
Imagine for a moment, whether it is a Hindu
temple, or a mosque or a Gurdwara which
might have given shelter to  some
undesirable elements and as a result of that the
tanks and machine-guns were to move to that
temple, or mosque, or Gurdwara, let me tell
you that there are religious-minded people,
inspite of the fact that some anti-social
clements were being harboured by that
religious  institution, whose psyche would
have been disturbed, whether it would
have been a Hindu temple, or a Muslim
mosque, or a Gurdwara or even a church.
Therefore these sentiments should be taken
note of. Rather than rubbing that particular
issue, we have to see that the disturbed
payche-is properly restored.

There are other problems which  have
been raised by hon. Members and I will
very briefly take note  of some of those
problems. For instance, there was one
point which was raised by a number of
persons and I fully agree with this  that
merely through administrative  machinery,
it will not be possible for us to solve the
Punjab problem. If we feel that merely by
tightening the police machinery and putting
more efficient police officers with more
efficient rifles and guns, we will be able to
solve the problem, it will not be so.  And
therefore, some administrative solution  of
the problem will not do.  And I also fully
agree with one particular point of view that
some of the officers were guilty of certain
crimes and if the same machinery is allowed
to continue, in that case people will not have
confidence in that machinery. I agree that
this particular problem has got to be
examined.

When we talk about violence, sometimes
we rather glibly talk about the actions of
security forces. But I must say that while we
can condemn the atrocities by the police and
State violence, let us not even obliquely try
to justify the violence by the, terrorists. And
today .go .and see the scene. I had the
opportunity to go to Jalandhar, Amrit-sar
and a number of other places and some of
the rural areas. And I got the picture that
now a days, these terrorists do not
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attack Hindus so much asthey attack the
Sikhs because 1 was just talking to Mr.
Sikander Bakht, in the old freedom days, those
who stood by nationalist leaders like Maulana
Abul Kalam Azad or Khan Abdul Gaffar Khan
were always regarded by the communalists as
enemy number one. And they used to say,
"You are not prepared to join the Muslim
League"—that is, the mainstream Muslim
party—"and  you have the temerity to follow
Maulana Abul Kalam Azad, Khan Abdul
Ghaffar Khan and Mahatma Gandhi; you will
be our target No. 1." And those who were
nationalist Muslims, they were attacked by the
communalists more than others. That is
exactly what is happening  today. The
terrorists are not very much disturbed if the
non-Sikhs do not support them. But they tell
the Sikh community today, "You are Sikhs; we
are working for Khalistan; we want to give
expression to your aspirations and, in spite of
that, you are not prepared to join our slogans
and, therefore, you are  our enemy No. 1."
Just try to find out how many Sikhs are being
killed today. They are at the forefront so far
as the victims are concerned. Just as it
happened in the pre-freedom days when the
nationalist Muslim was enemy No. 1 of the
communalist Muslim, similarly today, as far as
the terrorists are concerned, they consider
the secular Sikhs, the wvaliant Sikhs, the
nationalist Sikhs and those who refuse to be
the victims of terrorist politics as their enemy
No. 1.

Therefore, for this, as my friends, especially
from the left, have rightly said, we must have
mass mobilization of the people by the side of
secularism. But we must understand, when
we talk of secularism in the context of Punjab,
what we do mean. Secularism does not merely
mean non-religionism, non-opposition to
religion. For instance, there are people
belonging to various religions and there are
men like me who don't profess any
religion atall. But secularism means co-
existence of all the religious groups and even
those wh? don't believe in religion, and
harmonious relationship among them. That is
what is needed apd that atmosphere has to be
creat edithere. Therefore, if youmoveon a
communal line as far as the politics of
Punjab is concerned, I think it will be a very
wrong thing. I do not want even politics of
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SHRI M. A. BABY : Will you please yield j India might be minorities in that parti-j
for a while ? When you define secularism,  cular State. In the case of Kashmir
one very fundamental plank is of separation when we talk of minorities, in that
of religion from the State That is also very particular State, probably, Hindus may

become a minority. And, when we talk
about the minorities, whether Hindu
minority in Kashmir or Sikh minority
elsewhere, some people say that this is
pseudo-secularism and this is minorityism. But
it is not so. In politics, in Parliament and in our
social life, what is the test of democracy ? It
is not what rights and privileges that the

important.

PROF. MADHU DANDAVATL : That is
right. When I say peaceful co-existence and
harmonious relationship, that means even the
State has to act in such a manner that no
religious group will feel that they are being
suppressed. And remember, when we talk of

minorities, let us be very clear.

majority in the House enjoys but the rights and

THE VICE-CHAIRMAN (SHRI BHAS privileges that a dissident minority enjoys,

KAR ANNAJI MASODKAR) : Probably
he is speaking of the negative. You are
apealing of the positive.... {Interrup-
tions) ...

SHRI SUBRAMANIAN SWAMY : In
communist countries, | think, the State is j anti-

religion. .. (Interruptions).

PROF. MADHU DANDAVATE : I think
that concept is changed today. Today you go
to Moscow and you will find that there is a
revival of many churches, and there the State
has taken that attitude.

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR) : Let us be in
Delhi, not in Moscow !

SHRI DIPEN GHOSH : And let us coexist.

PROF MADHU DANDAVATE : I hope
"Moscow" is not unparliamentary, Sir.

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR) : No, not at all.

PROF. MADHU DANDAVATE : kope, at
least after Gorbachev, he won't say that.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR) :j
They have revived all the churches there,

PROF. MADHU DANDAVATE:
I was trying to point out is, when we take this

and that i decides whether we have
democracy in this House or not, whether we
have democracy in our social life or not.

Therefore, our Constitution has rightly |
prescribed certain privileges and prescrip-
tions for the minorities, no matter whether
they are linguistic minorities, religious
minorities and so on. Therefore, we have to
take proper precautions about this and see
that not merely in terms of what we write in
the Constitution but in ground reality we
must be able to offer that type of protection
and create that type of climate. ThenI
don't want secessionism. Therefore, I would
like that even in the context of Punjab we
must have a  twin policy, and the twin
policy should be flexibility with firmness,
firmness in dealing with terrorist activities.
If we find that my attitude, flexible attitude,
leads me to generate some sort of sympathy
for the terrorist activities, 1 think, it will
be a very wrong thing.  There should be
firmness about the terrorist activities and
flexibility about the legitimate demands,
legitimate  aspirations of the various
sections of the population.  And in relation
to Punjab that particular aspect will have to
be borne in mind.

There is one more aspect to which many

So, what Nfembers have referred. Our friend, Mr. V. P.

Singh, who spoke in the end also touched on

attitude, I would like the pseudo-radicals also {0 point, and that question is what options and
to take note of the! fact that when we talk of ;jternatives are open to us. Theoretically there

minorities, there might be certain groups who
will be j minorities at the national level and,
when we take certain States, it might be
that; those who are the majority ali
over

are three options in Punjab. One possibility,
the first alternative is that we can have revival
of the Assembly. Only 'theoretical options [
am mentioning. The second is the possi-sility
of fair and free elections. And the third
possibility is President's rule
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My friend, Mr. Yashwant Sinha righty said
that whatever is in the realm of the court of
law, let us not discuss here. Therefore,
whether the Assembly will be revived or not,
neither the Parliament can decide nor can the
political parties decide about it. Fortunately,
in this country still a free judiciary is there.
Therefore, whatever be the decision of the
judiciary, that might be one option. But, if you
ask me, if projecting what is likely to happen
in the court does not violate the ethics re-
garding judiciary—that is not so, even in the
Golaknath Judgement, the Sajjan Singh
Judgement and other judgements some people
had expressed what the judgements were
likely to be in this very House and in the other
House; that is not supposed to be violation of
ethics regarding judiciary—my own personal
feeling is, looking to all the precedents, I do
not expect that any decision may come about
the revival of the Assembly. But we cannot
predict. That is one option.

The second option is fair and free elections.
I do not want to go into problem about last
time how fair and free the elections were. But |
agree that if fair and free elections' possibility
is there, it is very wrong to reject the path of
fair and free elections. But who will decide,
what is the assessment, whether fair and free
elections are there ? We have Parliament. We
have various political parties. We have the
Opposition and ruling parties. We can sit
together and find out what our assessment is.
We can study the ground reality on the basis of
the experience of our own political parties
actually functioning in Punjab. We can sit
together, and without dividing ourselves on the
basis of the borders of the parties, we can try
to evolve a consensus. Do we not evolve
consensus on a number of issues ? On the
question of non-aligned policy, are we not able
to evolve a consensus ? As far as the basic
fundamentals of the economic planning of the
country and the country's economy are
concerned have we not ensured some sort of a
consensus ? Therefore, regarding our assess-
ment whether fair or free elections will be
possible or not, I think, we should consult
among ourselves, and with a free mind and
without any prejudice and bias

13—522 RSS/90

against the elections if we can come to
the conclusion that there is an environment,
a political environment that is suited to
holding elections there, you can rest assured
that the National Morcha Government will
not at all come in the way of the elections.
But we will be guided by the consensus
amongst all the parties. We will not divide
the opinion on the basis of political parties,
and if we...

SHRI YASHWANT SINHA : Just a
second. That means that the Government
has an open mind on this.

PROF. MADHU DANDAVATE : Yes,
yes, of course.

SHRI YASHWANT SINHA : Will it be
right to say that we have not closed our
options regarding this ?

PROF. MADHU DANDAVATE: Not at
all. Exactly that is what 1 am saying. When
my colleague rightly wants my specific
commitment, [ would like 7o say that as far
as our Government is concerned, even on
the basis of the Cabinet decision, we have
decided that that option is completely open,
and we will be guided by the environment
which is assessed by political parties not
only functioning in Parliament but the
ground reality of the political parties in
Punjab on the basis of that.

Third, of course, is that if at all the first
option and the second option are closed,
then, there is no third alternative. In that
case inevitably we will have to move to
President's rule. But we are not looking to
President's rule as the desirable alternative.
When everything gets rejected by the
situation, then only we will think in terms
of that. I think, in the past also we have
applied the same logic. Therefore, as far as
elections are concerned, we are taking that
attitude.

SHRI SUBRAMANIAN SWAMY :
That means Parliament session will be
again very soon.

PROF. MADHU DANDAVATE :
There are Parliamentary parties. They can

j be consulted. It is not merely...........



387  Tne Punjab Appropriation [RAJYA SABHA] No. 2 Bill 1990 388

SHRI SUBRAMANIAN SWAMY : But Gandhi was the Prime Minister, I may be
you, cannot extend the President's Rule permitted to narrate my own experience. When
without an amendment. she started attacking the Opposition parties on

. the question of the Anandpur Sahib

PROF MADHU DANDAVATE: Just listed . .

i . Resolution, I produced a White Paper her own
to me. If at all the President's Rule is to be arty had produced. T produced one particular
continued, it is very clear. You know before p P b P

November the term will be ending. Therefore, page, which was a political {esolutlf)n of the

. o > Akali Dal. When Mr. Morarji Dasai was the

if we have to have the President's Rule, there is . .. .
Prime Minister, he was very firm. He said you

no provision, because all the Constitutional- have had so many interpretations of the

avenues have been closed. Unless we are able . .
to h the Constitutional dment. th tAnandpur Sahib Resolution. So, we are not
0 have fhe tonstiutional amendment, tha opposed to the judges. I am not concerned

possibility is not there. If at all that particular what is your interpretation. I want to have a

option 1 forced on us, there is no other clear resolution in which through a resolution
alternative but to have an emergency session . . . .
you give a commitment to Indian's unity and

of parliament. In that case if at all it is: ; .
Lo ... integrity. And there was a resolution passed b
necessary, the Constitutional amendment will grity p Y

have to be taken up.

I would also make it very clear that as far as
Khalistan and Anandpur Sahib Resolution are
concerned I do not want to go into the
controversy of the Anandpur Sahib
Resolution. But remember, when the last
elections took place, just a day or two prior to
that election, the former Prime Minister came
out with a statement saying that we are all
supporters of the Anandpur Sahib Resolution.
So, with that they went to the polls.

SHRI CHATURANAN MISHRA : They
referred it to the Sarkaria Commission,

PROF. MADHU DANDA.VATE : The
Commission came afterwards. I am cornjng to
that later on. But later on I felt—please

don't blame me if I
use the term------- some people derive
vicarious satisfaction. The persons who

dubbed the Opposition parties—the BJP, the
Janta Party, the left parties, the Cqngress (S),

all of them—as supporters of the Anandpur]| :

Sahib Resolution and betraying India's unity
and integrity, the same persons when the
Accord took place, put one clause that as far
as the Anandpur Sahib Resolution is
concerned, whatever they had said in the past,
they would ignore it and would keep their
mind open j and try to find out from the
Sarkaria' Commission as to what exacty is the
inter- j pretation of that. Anyway, when others
don't subscribe to that, they don't take a
dogmatic attitude. When Mrs. Indira

the Akali Dal Saying that they stand by India's
unity and integrity. I conclude my observation
by saying that our Government and our party
takes a firm position as far as India's unity and
integrity is concerned. The 1947 partition of
India was the first and the last partition of
India. No partition of India will take place
after that and we are committed to India's
unity and integrity. I suspect nobody's loyalty.

No particular religious group or community
has a monopoly of patriotism and no
particular religious group in this country has
amonopoly of treachery.

£} TW ATy TE  (I% WET)
T dr wgi- Pt @ feam 2t AR

7. WY e T A A W T )

S0, W qUAE AT giwg @, #
“lAE @R, WU O amw O g
@ feu g &€ | # swer @@
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IT 8, dmw @ Afrede g AR
cifeaw @ #faed= g 1 g am
AR I AW E L AW 1962 W
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Nobody can monopolise patriotism and don'twe feel that it is only one particular religious
think that anti-social elements or anti-national group that is the minority. I think in every
elements are restricted to any particular Society, in every Parliament every House and
religious group or community. I think in thisin every Committee, it is not the majority's
land of Gandhi,! we have a composite culture. case but it is the dissidents' and the minorities'
There is no primary citizenship for anycase which decides the content of democracy.
religious group and no secondary citizenship With these observations, I request..

for any particular group. All of them have an

identical citizenship in the country and nobody s} AT foxr - Paer oo St e

is subordinate and nobody is primary. That is

the attitude. Y T g1 @F 7 sariy P e P
T TR W 9gT & dehE

If through our behaviour we are able to A
communicate that feeling to various religious T 33‘ Rl El RULLELE § *

groups in the country, I have not the least HT THET £, oY @ v @ «© 7,
doubt that no community and no religious WA AT W T o wi T F wa

group or no linguistic group will develop that =,
feeling that we are supporting anyone else.
But unfortunately sometimes we indulge in
pampering. We indulge in appeasement and
sometimes we try to doubt the character and
the integrity of some people and that is why
the complications take place. If we avoid all
these, just as some of the problems we have
solved by common cooperation we can bring
normalcy. Only the other day when the Praspr
Bharati Bill was passed if yon would have
listened to the speeches that were delivered in
the other place — say at the other place
because according to the rules you cannot
refer to the other Hou-e also—at other place
— speeches after speeches a new chapter has
emerged. We found that a new cooperation
has taken place but when we walked only a

few feet to the Upper House we found slight  ¢RrT CHATURANAN MISHRA: Tt has not

cracks took place. yet been sent to the Tribunal. That is why I
SHRI SUBRAMANIAN SWAMY : This asked you why we are not doing it.

is a wiser House.

PROF. MADHU DANDAVATE: Firstly, 1
may remind my friend that some of us were
part and parcel of the eleven rounds of talks
that have taken place in the old days where one
by one the problemis were solved. I may
remind the House that even when we sat in the
tripartite committee meeting wherein the Akali
Dal. the Opposition parties and the then ruling
party and the Government representatives were
there, out of ten issues, nine issues were
already settled. For instance, it was agreed by
the Akali Dal, as far as the water dispute is con
cerned, that it may be referred to a Tribunal.
As far as a uniform law for aurudwaras is
concerned.

PROF. MADHU DANDAVATE : Whether
PROF. MADHU DANDAVATE : it is the question of gurudwara law, whether it
Naturally, wherever you are there that is is the question of language in which the kirtans
bound to be I wiser House. The wisdom of are to be recited from the All India Radio,
this House is epitomised by Dr. Swamy. I can border disputes and the water dispute, one by
see that. one they were settled and only half an issue
. was left unsettled and that is Abohar and
SHRI. SIKAND.E.R BAKHT : Don't Fazflka. These were two things which were
you denigrate my citizenship. left. I remembe, —I do not want to take his
PROF. MADHU DANDAVATE : Not at name —but one Home Minister at that said "I
all. T see the minorities are there, political think, we have already sorted out almost all the
minorities, linguistic minorities and religious issues, only half an issue is left and the phrase
minorities. Unfortunately in this country when that he used was "the elephant has safely
we talk of minority, passed through the gate,
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only the tail is left behind." I jocularly said in
a sense of humour "Mr. Home Minister, the
elephant has safely passed through the gate
but if the tail is left behind, I hope the tail will
not wag the entire elephant and bring it back."
Something happened which I do not want to
relate. Let us forget all the memories of past
politics but something had happened at the
political level. Therefore, what was sought to
be settled was disrupted and again the politics
of confrontation began at a later stage. I can
assure our colleague that questions for which
the solution is already arrived at and accepted,
we will make all possible efforts to see that is
pushed forward. The question of referring the
matter to the Supreme Court, as far as the
water dispute referred to the Tribunal is
concerned and as far as other problems are
concerned we will look into these. Some of]
them have already been settled. I must again
point out that we have made some
commitments like the one that we will remove

[RAJYA SABHA]

the 59th amendment which took away not
only right to property but right to life itself.
We have removed it Dr. Swamy spoke of th
psyche of those killed in Bombay, Kanpur an
Bokaro. We set up the courts and we ha
decided that that should be enquired into. A
far as widows are concerned, we solved thei
problems and the question of pension wa
already there. Like that, a number of question

were solved. 1 fully agree with you..
{Interruptions).

SHRI CHATURANAN MISHRA :
What about Chandigarh ?

PROF. MADHU DANDAVATE : About
Chandigarh also, I will tell you. As far as
Chandigarh is concerned, they want the entire
package to be settled. We are definitely of the
view that Chandigarh will be the capital of]
Punjab. On that also, there is no difference.
Therefore, in a piecemeal manner, the issues
cannot be solved. There are certain tensions.
Whatever lapses are there, I modestly and
humbly accept all those failures. I will not
consider them as our successes and whatever
is unresolved and unsolved, we will try to
solve that. But let us try to do it with the
cooperation of
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all the parties, whether Opposition or ruling.
But do it in a particular perspective. Don't
merely try to put the entire blame on the
political parties. Let us for the time being also
forget what happened in the past because
every time we try to dig the past—you dig our
past and we dig your past—in that case the
future of Punjab cannot be built up. So in the
interest of the future of Punjab, let us bury
your past and our past also and concentrate on
the future. If we do it unanimously by
mobilising the sense of the people, we still
will be able to solve the problem and in that
you will find our Government will not be
wanting. Thank you, sir.

THE VICE-CHAIRMAN
BHASKAR ANNAIJI
Now the question is :

(SHRI
MASODKAR)

"That the Bill to authorise payment and
appropriation of certain sumps from and out
of the Consolidated Fund of the State of
Punjab for the services of the financial year
1990-91, as passed by the Lok Sabha, be
taken into consideration."

The motion was adopted.

THE VICE-CHATRMAN (SHRI
BHASKAR ANNAJI MASODKAR) : We
shall now take wup clause-by-clause
consideration of the Bill.

Clauses 2, 3 and the Schedule were
added to the Bill.
Clause 1, the Enacting Formula and

the Title were added to the Bill.

PROF. MADHU DANDAVATE: Sir, I
beg to move :

"That the Bill be returned."

The question was put and the motion was
adopted.

PROF. MADHU DANDAVATE : Sir,
there is one more Bill.

THE VICE-CFAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR) :1
am taking it up. Now letus decide how

much time we are going to sit because after
two Appropriation Bills... (Interruptions).
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SHRI SUBRAMANIAN SWAMY:

SHRI' DIPEN. GHOSH Sir, we can pass can we know whether the Session is going to
these two Appropriation Bills without any ye extended or it is going to end tomorrow ?

debate.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR) : No
there are hon. Members who are waiting.

SHRI M. M. JACOB
point.

. Sir, 1 have one

THE VICE-CHAIRMAN (SHRI

BHASKAR ANNAJI MASODKAR) : No, it
> is not being extended, (Interruptions). Now,
let us not waste time. {Interruptions).

SHRI V. NARAYANASAMY (Pondi-

SHRI CHATURANAN MISHRA : Sir the cherry) : Some Members are sitting for that. Is
Appropriation (No. 3) Bill, 1990 should be the discussion on the industrial policy going

taken up.

SHRI M. M. TACOB -. Sir, last time, the
Finance Bill was bulldozed in this House and
nobody ever opened his mouth on the Finance

Bill. In this background at least a nominal time
may be allotted to the finance Bill and the
Appropriation Bill now. Of course, one hour is
set apart. It can even be reduced. But you give
some time for this. And if the House is going to
sit longer, then you have to think about the
arrangement of food also. I hope it may not be
that much. The Minister of Industry is today
sitting here. Yesterday, he was not here. We are
not particular also. (Interruptions) .

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAIT MASODKAR) : T must
tell you. I was given to understand that there
will be no discussion and the Bills would be
passed. But anyway, it is for the House to
decide and I cannot stop the discussion.

THE LEADER OF THE HOUSE (SHRI
M. S. GURUPADASWAMY) : Sir, it is for
the House to decide. I had a talk with the
Leader of the Opposition in the evening and
he also agreed that these two other matters
can be passed without much debate

If any Member wants to participate, I have
no objection at all. It is just a suggestion to
the House. I am not stopping a debate at all.
It is for the House to decide, as I said. But if
we can finish it quickly, it will be better.

THE  VICE-CHAIRMAN

(SH
RI
BHASKAR ANNAJI MASODKAR) :

Yes, we will try to finish it quickly.

to be taken up ? (Interruptions). Are you
going to bury the industrial policy ? Or will it

be taken up tomorrow ? (Interruptions).

PROF. MADHU DANDAVATE : We will
worry about it tomorrow. There is no question
of burying it today.

SHRI V. NARAYANASAMY: It has been

postponed for more than two weeks. There is
no justification in that.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR) : There
is a common complaint about that. I know.
Let us decide the agenda today. Now we will
take up the Appropriation (No. 3) Bill, 1990
and then the Appropriation (Railways) No. 3
Bill, 1990. And there is one statutory
resolution which does not involve any
discussion.

SHRI KAMAL MORARKA : If on the
Appropriation (Railways) Bill there is going
to be no discussion, it can be passed first.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR) : These
are Bills which evoke some debate. Now, the
Appropriation (No. 3) Bill, 1990.

The Appropriation (No. 3) Bill, 1990
THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE) : Sir, I beg to
move :

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year 1990-
91, as passed by the Lok Sabha, be taken
into consideration."



